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ODISHA ACT 9 OF 1943

THE BIHAR AND ODISHA MOTOR VEHICLES TAXATION
ACT, 1943

(6" August 1943)

AN ACT TO AMEND THE BIHAR AND
ODISHA MOTOR VEHICLES TAXATION ACT, 1930
INITS APPLICATION TO THE PROVINCE OF ODISH,A.

P'roamble. WIIERﬁAS the Bihar and Orissa Motor Vehicles Taxation Orissa Act

(Orissa Amondment) Act, 1940, an Act to amend the Bihar EET&QA‘&
N and Orissa Motor Vehicles Taxation Act, 1930, for the purpose I of 1930

of avoiding rc;[')ugimncy with the Motor Vehicles Act, 1939, IV ¢f1039,
)

will expire on the 23rd November, 10434

“AND WHEREAS it is oxpediont to re-onact the provisions of
soctions 2 to 8 of the said amoending Act;

It is heroby enacted as follows :—

Bhort title 4, (1) This Aot may bo called the Bihar and Orissa Motor

and com-

meneomont , Vohiolos Taxation (Orissa Amondmont) Act, 1043. R

(2) It shall como into forco at once. T
Amondment 9 [ gaotion 2 of the Bihar~and Orissa Motar Vehicles Biharand

ot i 2 | Taxation Aot, 1030, horeinaftor called tho principal Act, ?fi;';alg;g'
Urlmaa Aot 11, (1)"for, olauss (@) ther following clauso shall be substituted,
of 1930 . namoly 1— > J

“(a) *“ registration™ means rogistration under the Motor

e Vohiolos Aot, 1039, and tho rules made thereunder.” IV of 1939

L2) for clause (b) the following"".cla,use shall be substituted,
namely :— .
. . ‘““ (b) * public place ” has the same meaning as in the Motor

« Vchicles Act, 1939. ) 1V of 1989
(3) for clause (c) the following clause shall be substituted,
namely :—
“ (c) “ motor vehicle ” has the same meaning as in the
Motor Vehicles Act, 1939. ”’ IV of 1989,

3,"‘.:,';3?,?“& 3. In section 6 of the principal Act sub-section (3) shall be

of Bihar and omitted.

Orimin Act 11

of 1980 .

Insortion of 4. After section 6 of the principal Act the following sections

flaw '30(';5“5 shall be inserted, namely :—
an .
ia Bihar and  “ 6A. When any person pays the amount of tax due in respect

Orirsa Act IT of a motor vehicle, the taxing officer shall grantto such person
ofJv80 . a tax token in such form as may be prescribed by the Provincial
Government specifying the period for which tax has been paid.

6B. (1) The tax token granted in respect of a motor vehicle
under section 6A shall be carried in a conspicuous place upon
the vehicle in such a manner as may be prescribed by the
Provincial Government, and if such a tax token is not so carried
upon such vehicle the person who keeps the vehicle for use shall
be punishable with fine which may extend to Rs. 50.

(2) Any police officer in uﬁ'iform who is not below the rank of
Sub-Inspector or who being below such rank is specially
authorised in this behalf by the District Magistrate may require
the driver of any motor vehicle in any public place to stop the
vehicle and cause it to remain stationary so long as may

-
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reasonably be necessary for the purpose of satisfying himself
that a tax token has been obtained in respect of such vehicle
for the period then eurrent.

(3) Any person failing to stop a motor vehicle when required
to do so by a police officer in uniform under the preceding
sub-section or resisting such officer shall be punishable with fine
which may extend to Rs, 50.

Substitation g For scetion 7 of the principal Act the following section

:éct?::for shall be substituted, namely :—

section 7 of  « 7 (]) When any person has paid the tax in respect of a

(’fﬁﬂﬁi Tcdh 11 motor vehicle he shall be entitled—

of 193) - () on production of a certificate signed by the taxing
: officer stating that the tax token granted in respect of such
vehicle has been surrendered, to a refund for éach calendar
month of the period for which such tax has been paid and
which is unexpired on the date on which the tax token was
surrendered of an amount equal to one-twelfth of the annual

rate of tax payable on such vehicle, or

(b) on production of a certificate signed by the taxing officer
stating that the tax token granted in respect of such vehicle
has been surrendered and that an application for the registration
of such vehicle for the first time has been refused, to a refund
of the total amount of the tax paid.

(2) Before granting the certificate referred to in clause (b) of
sub-section (1) the taxing officer shall satisfy himself in the
prescribed manner that an application for the registration of
the vehiclefor the first time has been refused. »

Amendment g, In gection 9 of the principal Act the words ““ and the
g,’: %?E?:!;:?d licensing authority shall not grant a fresh certificate of registra-
Orissa Act 11 tion or renew any certificate of registration in respect of such
of 1930 , vehicle as so altered until such amount of tax has been paid »

shall be omitted.

Insertion of 7, After scction 13A of the principal Act the following two

o ﬂe‘z{»ions sections shall be inserted, namely :—
13C i;ngihar “ 13B. Any tax due under this Act may be recovered in the

and Origsa  same manner as an arrear of land revenue. The motor vehicle

ActIlof  jn respect of which tax is due or its accessories may be

1950 . distrained and sold in pursuance of this section, whether or
not such vehicle is, or such accessories are, in possession or
control of the person liable to pay the tax.

13C. No prosccution, suit or other legal proceeding shall lie
against any person for anything in good faith done or intended
to be done under this Act .

Amendment 8, Tn section 14 of the principal Act—

e

T hiy
the 2nd d

A ngs
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of section :
14 of Bihar “ (1) In sub-section (2)—
and Orissa (a) in clause (a) after the word * certificate * the words ¢ tax
Act Ilof  token ’ shall be inserted, and
1980 . (b) in clause (c), the words ¢ and of the licensing authority ’
shall be omitted.
(2) After sub-section (2) the following sub-section shall be
inserted, namely :—
“ (3) Any rule made under sub-section (1) or (2) of this
gection may provide that a breach thereef shall be punishable
with fine which may extend to Rs. 50.
gfi‘:::lﬂt rr 9. The Bihar and Orissa Motor Vehicles Taxation (Orissa Or'ssa Act It

of1940.  Amendment) Act, 1940, is hereby repealed.
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